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In The Centrel Administrative Txlbunel
Caleutta Bench '

CPE 171 of 1997
(0A 867 of 1997) _°

Present ¢ ‘%bh‘bke Mre Do Purkayastha, 3udicial Merber

Hon'ble Mrs VeKe Majotre, Administretive Member

Anub Kre Ghosh & Urs.

fire ViPe Tenden (o Steel & Mines & Urs.)

- For the Applicent & IMre P.C. Daé, Counsel

for the Respondentss - Ms. K. Banerjee, Counsel

Heard on ¢ 09=08~2001 Date of Order s 09-08%2001

VoKs MAJOTRA, &I -

The DA 867 of 1997 vas disposed of u1th the folloulﬁg

direction to the respondents $.

"The application is, therefore, disposed of uvith
a direction upn the respondents to treat the

“application uth 211 its enclosures as a represen-
tation of the relisfs claimed by the petiticners
anc in cuse it ie turned doud, a speaking order
shall be passcd within 8 weeks from the date aof
communicstion of the order. .The applicants shall

- comiunicate the order passed tcday on the respon-
dents along with the copy of the applicaticn with
all enc@gg@tes"e

2 The Ld. Counsgl of the applicants steted that the respondent s

‘have not complied with the direction of the Tribunal. On the other

hand the Ld. Counsel of tha respondénts, refefring to thefiéﬁﬁané

' rdenteg qﬁi}davit in reply, stated that a speaking order in pursuance

g‘_k/

of the Tribunal's order dated 24.7.97 uas passed or 25-9=97 (Anngx=

‘‘‘‘‘

ure=A/110 in which the applicants were commqnicated that the propcsal.



/Q for holding DPC for promoﬁon to the past of Eiecpﬁysicist(sy:,)
- @belng reviguwed on the basis of pustabased roster instead of

vacancy=b dSud roster and ‘therafore, there is posslbillty of slight
delay in convening tha DPC by the Ministrye Hnueuer, DA yas held
on 9=4=968 and all eligibla ceandldates includmg tha applicantsyere
promotad fo the post of Geophysiczst(ﬁrs) vide ordar dated 13=1=098
(Annexure~CII). The Ld. Counsel of the respondentb Satgd that the

reapondents have. complied with ths order of the Tribunal thgugh '.

 there uas a sl;ght dalay for which unconditmnal apology i bamg

sought on their hehalf «

RE The Ld Counsel of the appllcant stated that there has been
ot of dd ay 4n noldlng tbe DPC on account af uhich applmants

'y | senidrity has been affected.

4, In our coneidered visuw, the order of the Tri;bunal has been
'p}?mplied with, sutasténtially b~arring a little dglay in holding of
tfm DPC, Inour vmu, whereas we are not inclined to procged with
the contempt matter agamst the respondents, us dismlss it accordw |
v.ingly; Jf the applzcants are aggriavad that §hmr seniority has
besn édversely aPfected.on account of holding of DK with del\ay,

that would constitute K| separata ceuse of action for uhlch the

applicantmleak redrassal saparately}.v/ Lo a3y uaed %
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